THE CENTRAL ADMINISTRATIVE TRIBUNAL
» "~ JAIPUR BENCH, JAIPUR ”
ORDER SHEET

. APPLICATION NO.: ?
Applicant (S) . Respondent (S)
Advocate for Applicant (S) . : Advocate for Respondent (S) .
NOTES OF THE REGISTRY ORDERS OF THE TRI.BUNAL
10.07.2009

CP 1/2009 (OA No. 486/2003) with MA 190/2009

¢ Mr. P.N. Jatti, Counsel for applicant. ,
Mr. T.P. Sharma Counsel for respondents

Heard learned counsel for the parties.

For the reasons dictated separately, the case is
disposed of.

(B.L.%hﬁl) (M.L. CHAU %

MEMBER (A) MEMBER (J)

- AHQ




| _Jalpur Rallway Mail Sennces Jaipur.

. (By Advocate: Mr. P.N. Jatti)

" dated 20.01. 2008 '

- "IN THE CEN'l_‘RAL ADMINISTRATIVE TRIBUNAL“
: ~ JAIPUR BENCH

Jatpur, this the 10th day of July, 200°

CONTEMPT PETlTION NO. 01 200
' ORIGINAL APPLICATION NO. 48612003
: T WITH

* MISC. APPI.ICATION 190 2009

CORAM'

HON’BLE MR M L. CHAUHAN JUDICIAL MEMBER
HON'BLE MR. B L. KHATRI ADMINISTRA'HVE MEMBER

" R N. Vnav son of Shri.Mohan Lal by caste Vijay, aged about 55 years,

resident of 21, Govind Nagar, Jalpur Presently retn'ed as SA HSG

VERSUS. |

1 'Shn S Gorior, Ch|ef Post Master General RaJasthan Circle
. Jaipur. 4
- 2. ShriB.L. Bhati, Semor Supermtendent RMS Ja|pur D|V|S|on

‘ _Jalpur
| | . .....Q'.RESP_ONpENTs
(By Advocate Mr T.P. Sharma)

ORDER !ORAI.!

The appllcant ‘has filed thlS Contempt Petltlon for the alleaed-

B .,'AVIoIatlon -of the order dated 16 04. 2004 passed in OA No. 486/2003

which order has also been. affi rmed by the Hon’ble ngh Court when -
the Wrut Petltlon ﬁled by the respondents was dlsmlssed vide order'

s

2. Notic'e of this 'bontempt Petition‘was given to the- respondents
The respondents have filed thelr reply today, whlch is- taken on

’ ﬁrecord Along with the reply, the respondents have also annexed_'

copy of the order dated 08.07. 2009 Perusal of whtch shows that Sr. -
Supermtendent RMS Jal_pur Dwnsuon Jalpur has accorded the

.. APPLICANT .



- of accordmgly

(B.L‘;m&ﬁl)\??'" T (M.L. CHAUHAN)

| MEMBER (A): . o © ° MEMBER (3)

“sanction for the payment of a sum of 'Rs.,1'8,4‘83/-' to the applicant

ie Rs.16 483/- on ac'count of recovery from DCRG- and a cost of.
" Rs. 2000/- as ordered by the Hon'ble CAT, Jaipur Bench subject to.
'the outcome of the SLP ﬁled by the Govemment

3. In view of the order dated 08.07. 2009 we are of the view that
the present Contempt Petltlon does not survives, which is accordingly
dlsnosed of ‘Notices ,Issue_dt to the respondents “are hereby'

. 'dlscharged

4. Learned counsel for the appllcant submits that in fact the -
‘Department has recovered much more than the amount of
' Rs.16,483/-, as mentloned in the order dated 08 07.2009, which is

requured to be- refunded in terms of the aforesaid order of the
Tribunal. Suffice it to say. that |f the applicant is still aggrieved by the"
order ,dated .08.07.2009, it will ‘be permrssrb|e for him to ﬁle-

substantive OA. o -

‘5. In view of the order passed in.the Contempt Petition, no order

is requured to be passed in MA No. 190/2009 -which |s also disposed

AHQ



